THE CEMTRAL ADRINLSTRATIVE TRISUNAL-ALLAYASAD HENCH-ALLAHALZAD,
Uuhe 0 827 of 1592,

F0hde YESUFeesssnsassessssssassrscnssesvssanes Applicant,
Versus

Union of India & 0L el Seeesesssssssssasssncsee Hospondents,

Honlhle| Fr, Justice S,K,Dhaon= VL

(By Hon'ble fr. Justice S.K.Dhaon=V,C.)

The averments in these application are these. Ouring fhe
e g

period (1991 to 1987 the epplicant worked continuously as a Cosual
RIS
& 1zhnurd He has made representations Tor being empasnelled)the

seniorilty list of Casual Labourer, on the basis of cettaln order
pcsged by this Tribunal in 0.&. 1112 of 1591 decided on 101,52

Howevel no order has been passed,
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55 an In view of the order em zboui to pass, it is

Lo issye notice tc Lhe respondents.

3. If the applicont has made any reprosepbation, it shall be

N =\ | .
o dlspcséd of on &ke merits\in accordence with lawy by the authority
conCEr%ed. This shall be done within a period of four ronths
feor t#e date of compmunication of this order. Let a copy of

this oLdar may be civen to the learned counsel for the applieant,
e 4, 1 Yith ti se directions, the applieation is disposed ef.

. ‘ Ne ordLr as tc costs,
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